I N THE SUPREME COURT OF | NDI A
CIVIL ORIG NAL JURI SDI CTI ON
CONTEMPT PETITION (C) NOS. 315-316 of 2007

[\
CVIL APPEAL NOS. 3424-3425 OF 2005

JULI ETA A. TORCATO Ce PETI TI ONER
VERSUS

SULEMAN | SMAI L & ORS. Ce RESPONDENTS

ORDER

M. Quru Krishna Kumar states that the buil ding has
been handed over to the petitioner within the tine
permtted by this Court. To this extent, we find that
the contenpt petition has been rendered infructuous.
M. Quru Krishna Kumar al so points out that sonme arrears
of rent are due and as the building is in a very
di | api dated condition, he be permtted to seek his
renmedies in an appropriate forum for danages. W,
accordingly, leave it open to the petitioner to pursue
such other renedies as may be open to her in accordance
with | aw.

The contenpt petitions however, stand di sposed of

as i nfructuous.

[ HARJI T SI NGH BEDI ]



[C. K. PRASAD]
NEW DELHI
AUGUST 03, 2010.



